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Tue VICE-CHAIRMAN (Samrt M.
Govinpa REDDY): You may oonti-
nue the next day when this business
is taken up. There is a message.
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' MESSAGE FROM LOK SABHA

THE INDIAN TARIFF (SECOND AMEND-
MENT) BrirL, 1963 )

SECRETARY: Sir, I have to report .
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules ‘of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en~
close herewith a copy of the Indian
Tariff (Second Amendment) Bill,
1963, as passed by Lok Sabha at
its sitting held on the 13th Decem-
ber, 1963.
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The Speaker has certified ‘that i
this Bill is a Money Bill within the
meaning of article 110 of the Cons-
titution of India.”

Sir, I lay a copy of the Bill on the
Table.
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Tag VICE-CHAIRMAN (8Sarx M.
Govinpa Reppy): The House stands
adjourned till 11.00 a.Mm. on Monday,
the 16th December, 1963.

The House then adjourned
at five of the clock till eleven
of the clock on Monday, the
16th December, 1963.



